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 (b)  within  the  limitations  of  aveilab'e
 resources  by  way  of  line  capacity,  rolling
 stoch  erc.,  additional  tains  have  been
 introduced  on  various  routes/sections  to
 cope  with  the  expansion  in  traffic.  There
 is  no  question  of  any  section  having  becn
 neglected  or  discriminated  against  in  this
 matter.  Additional  capacity  is  being
 developed  on  certain  sections  to  enable
 additional  trains  being  introduced.

 Automobile  Plant  from  Austriia
 2649.  SHRI  SHRI  CHAND  GOYAL  :

 SHRI  E.  K.  NAYANAR  :
 SHRI  P.  RAMAMURTI  :
 SHRI  GANESH  GHOSH  :
 SHRIMATI  SUSHILA

 GOPALAN  :
 SHRI  MUMAMMAD

 SHERIFF  :
 SHRI  P.  C.  ADICHAN  :
 SHRI  S.  K.  TAPURIAH  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  manu-
 facturies  of  Zeta  cars  in  Australia  have
 made  in  offer  of  a  gift  of  a  complete
 automobile  plunt  capable  of  rolling  out
 12,000  small  scars  anoually  to  some  Dethi
 firm  ;  and

 (0)  whether  the  Indian  firm  has
 accepted  the  offer  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADL
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b).  The  Delhi  firm
 who  have  sponsored  a  scheme  for  the
 manufacture  of  Zeta  cars  in  India,  have
 intimated  that  their  Australian  collabo-
 rators  have  made  an  offer  to  them  of  a
 gift  of  plant  with  a  capacity  of  manu-
 facturing  12,000  cars  per  annum.  As  full
 details  of  the  offer  have  not  been
 furnished,  these  have  been  called  for  from
 the  firm.

 1200  brs.
 CALLING  ATIENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Reported  Controversy  by  Pakistaa  over  imple-
 mentation  of  Kutch  Award

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara):  I  call  the  attention  of  the
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 Minister  of  External  Affairs  to  the  following
 matter  of  urgent  public  importance  and  I
 request  that  he  may  make  a  statement
 thereon  :—

 “The  reported  controversy  raised  by
 Pakistan  over  the  issue  of  implementa-
 tion  of  Kutch  Award.”
 THE  MINISTER  OF  EXTERNAL

 AFFAIRS  (SHRI  DINESH  SINGH)  :  The
 attention  of  the  Government  has  been
 drawn  to  a  report  appearing  in  the  Times
 of  Innia  dated  Sth  March,  ‘1969,  alleging
 that  difficulties  have  cropped  up  in  the  im-
 plementation  of  the  Kutch  Award.

 The  House  is  aware  that  a  machinery
 was  established  by  India  und  Pakistan  for
 the  implementation  of  the  Kutch  Award.
 The  officials  of  the  two  countries  have  been
 meeting  from  time  to  time  to  supervise  the
 ground  work  in  the  demarcation  of  the
 boundary  as  fixed  by  the  Award.  These
 meetings  are  intended  to  iron  out  any  diffe-
 rence  of  opinion  that  may  arise  between
 the  two  sides  with  regards  to  the  actual
 delineation  of  the  boundary.

 We  have  received  a  request  from  the
 Government  of  Pakistan  to  hold  another
 meeting  of  the  representatives  to  deal  with
 a  difference  of  opinion  that  has  arised  in
 respeet  of  a  feature  on  which  control  pillar
 No.  6  is  located.  It  is  our  expectation  that
 the  two  representatives  will  meet  shortly  to
 consider  the  matter.

 SHRI  SURENDRA  NATH  DWIVEDY:
 The  whole  story  of  Kutch  Award  is  a
 sordid  story  of  surrender  by  this  Govern-
 ment.

 SOME  HON.  MEMBERS  :  Shame  :

 SHRI  SURENDRANATH  DWIVEDY  3
 So  for  as  the  Award  is  concerned,  it  was
 on  account  of  political  considerations  that
 they  gave  the  Award  in  favour  of  Pakistan.
 Now,  it  appears  that  in  spite  of  the  fact
 that  the  principles  of  demarcation  have
 already  been  decided,  so  far  as  delineation
 is  concerned,  there  is  some  difficulty.  f
 want  to  know  whether  the  process  of
 putting  pillars  was  to  be  finisbed  in  the
 course  of  u  year  and  that  Pakistan  is  deli-
 berately  delaying  this  process.  Has  it  any-
 thing  to  do  with  the  political  developments
 in  Patistan  ?
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 I  would  also  like  to  know  what  is  the

 area  involved  so  far  as  this  pillar  is  concer-
 ned  and  whether  Pakistan  is  considering
 this  area  to  be  oil-bearing  area  and  they
 want  this  area  also  into  their  country.  I
 want  a  clear  answer  from  the  Government
 on  these  points.  Is  it  mot  a  fact  that  in
 the  Award  itself  it  was  provided  that  in  the
 case  of  a  difference,  it  will  be  referred  to
 the  Tribunal  and,  if  so,  why  this  matter  is
 not  being  referred  to  the  Tribunal  and  why
 it  is  that  another  Conference  of  Officials
 has  become  necessary  ?

 SHRI  DINESH  SINGH:  I  am  not
 going  into  the  mecits  or  demerits  of  the
 Award.  That  has  already  been  discussed
 in  the  H»3se.  So  far  as  the  specific  ques-
 tion  of  the  hon.  Member  is  concerned,  after
 the  Award,  the  rules  have  provided  tha)
 (wo  representatives  would  be  appointed,
 one  by  each  country,  who  will  then  super-
 vise  the  iciual  implementation  of  the
 Award  by  pucting  the  pillars  on  the  ground.
 It  is  ७  questi  on  relating  to  demarcation  aad
 maps  in  coming  to  a  decision  whethe’  the
 pillar  hasto  be  fixes  om  the  ground  as
 given  by  the  Award.  There  hare  been  two
 mectings  of  the  represeniatives.  Apart  from
 that,  the  officials  hive  been  meeting  fron
 tims  to  tims.  They  have  resolved  all  the
 differences  that  arose.  There  is  ons  differ-
 ence  that  has  not  been  resolved  by  the
 Officials  and  that  is  ia  regard  to  control
 pillar  No.  6  whidh  is  situated  on  a  rocky
 feature,  3!  metres  in  height,  having  a  base
 of  about  200  yards  with  an  area  of  22  acres.
 A  meeting  has  been  proposed  by  Pakistaa
 of  the  representatives  to  discuss  this
 matter.

 I  may  inform  the  House  that  the  setting
 up  of  the  pillars  was  envisaged  in  two
 stages.  Tine  first  stage  was  the  settiag  up
 of  the  control  pillars  and  the  date  provided
 was  between  25th  March,  968  and  [5th
 May,  ‘1968.

 SHRI  SURENDRANATRH  DWIVEDY  :
 This  control  pillar  No.  6  was  nor  put  at
 all.

 SHRI  DINESH  SINGH  ;  Then,  the
 next  stage  was  the  setting  up  of  the  actual
 boundary  pillars,  uot  the  control  pillars.
 This  waa  to  he  done  between  (st  Octoder,
 4258  and  3ist  March,  I962.  Now,  59  cont-
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 rol  pillars  have  already  been  erected  and
 we  ure  in  the  process  of  erecting  the
 boundary  pillars.  Wedo  not  know  how
 many  houndary  pillars  will  be  required.
 But  it  is  estimated  that  the  maximum
 figure  may  be  900,  may  be  less,  say,  800  or
 so.  Out  of  these,  400  pillars  have  already
 been  fixed.  We  are  now  fixing  other
 pillars.  This  dispute has  now  arisen.  It
 is  our  expectation  that  it  will  be  resolved.

 SHRI  SURENDRANATH  DWIVEDY  ;
 He  has  not  answered  whether  that  parti-
 cular  area  is  oil-bearing  and  whether  there
 a  provision  that,  if  there  is  a  difference,  it
 should  be  referred  to  the  Tribunal,  pot  to
 the  Conference  of  represcntatives.

 SHRI  DINESH  SINGH  :  I  cannot  say.
 I  gave  the  feature  as  it  is  known  to  me.
 It  is  a  rocky  feature,  so  many  metres  high
 with  so  much  diameter.

 श्री  हरदयाल  बेब गुण  (पूर्व  दिल्ली)  :

 श्री मनु,  यह  तो  मालुम  ही  है  कि  पाकिस्तान  में
 जब  वहां  के  झ्ञासकों  के  विरुद्ध  विद्रोह  होता  है
 तो  वहाँ  के  शासक  भारत  विरोधी  भावना
 उत्  ड़ित  करने  की  कोशिश  करते  हैं  ।  तो  कच्छ
 के  बारे  में  जो  यह  विवाद  है  बढ़  उसको  पृष्ठभूमि
 में  भी  हो  सकता  है  |  दूसरी  बात  यह  )  कि  समा-
 चार-पत्रों  में  ग्रा या है  कि  कंजरकोट  में  पाकी
 स्तन  ने  पति  तेल  की  खुदाई  भी  शुरू  कर  दी
 है  -  पहले  भी  यह  सन्देह  प्रकट  किया  गया  था
 कि  रन  साफ  कच्छ  पर  पाकिस्तान  का  ध्ाक़मल
 ग्रोवर  पाकिस्तान  का  झगड़ा  करने  का  उद्देश्य  यह
 है  वहाँ  पर  बड़  तेल  के  भूमिगत  भंडार  हासिल
 करना  चाहता  है।  तो  मैं  मं  श्री  महोदय  से  पूछना
 चाहता  हूँ  कि  क्‍या  यह  सत्य  है  कि  यह  सीमांकन
 सीमा  निर्धारण  होने  से  पहले  हो  पाकिस्तान  ने
 तेन  की  खोज  शौर  खुदाई  शुरू  कर  दी  थी  भौर

 यद  जित  प्वाइंट्स  पर,  जिन  पीले  पर  विवाद
 खड़ा  कर  रहे  हें  उसके  पीछे  भी  यही  उद्देश्य  है
 कि  तेल  के  भंडार  को  प्रपने  हाथ  में  अधिक  रखें
 तो  इस  सारी  बात  को  घ्यान  में  रखते  हुए  क्‍या
 सरकार  हमें  यह  rea  देवी  कि  अल  शौर
 प्रतीक  भूमि  का  दान  पाकिस्‍तान  को  नहीं  किया



 $85  Implementation  of

 जायेगा  ?  स्पष्ट  रूप  से  यह  भागवान  इस
 सदन  को  मिलना  चाहिये  1

 शी  दिनेश  सिह:  जहां  तक  कि  तेल  का
 सवाल  है,  यह  खबर  अख़बार  में  छपी  थी  प्रौर
 हमने  उसकी  गुजरात  सरकार  से  जांच  की  ।  वहां
 से  यह  सूचना  शाई  कि  उनको  खबर  नहीं  है  कि
 तेल  की  खुदाई  उस  जगह  पर  हो  रही है
 (व्यवधान)

 श्री  नंबर  लाल  गुप्त  (दिल्ली  सदर):  राय

 महोदय,  प्रभी  मंत्री  महोदय  ने  कहा  कि  वहां
 पर  तेल  के  कूचों  की  खुदाई  नहीं  हो  रही  है
 पाकिस्तान  की  तरफ  से  ।  प्लीज  छापने  स्टेट्समैन
 में  पड़ा  होगा,  जो  एम०  जी०  के  चेयरमन
 मि>  जान्सन  ने  कहा  है  कि  यह  सहो  है  कि  कच्छ
 में  पाकिस्तान  तेल  के  कुएं  खोद  रहा  है  राज

 ही  स्टेट्समैन  में  यह  छवि  है।  इसके  प्रति रिक्त
 राज्य  प्रभा  में  जब  6  तारीख  को  यह  सवाल
 किया  गया  था  तो  मंत्री  महोदय  ने  यह  वायदा
 किया  था  कि  मैं  इसके  बारे  में  जानकारी
 करू गा  कब  डर  है  कि  जो  कच्छ  एवान
 दिया  गया,  भो  कागज  के  ऊपर  है  भ्रोर  जब
 उसके  फिजिकल  इस्प्लीमेंटेशव  करने  का  सवाल
 शपथ  तो  कुछ  तो  पाकिस्‍तान  ज्यादा  जमीन

 हड़पना  चाहता  है  हमारी  इनफॉरमेशन  यह  है
 कि  कुछ  जमीन  तो  उसने  ज्यादा  पहले  ले  ली
 कौर  25  एकड़  के  ऊपर  प्रति  भी  फर गड़ा  चल

 रहा  है,  पाकिस्तान  ज्यादा  जमीन  लेना  चाहता
 है  तो  &  मंत्री  महोदय  से  पूछना  चाहता  हूँ  कि
 क्या  वह  इस  बात  का  कंटेगोरिकल  ऐह्योरेंस
 देंगे  कि  जो  अवाई  के  परे  हैं  उसमें  से  एक  इंच

 भूमि  भी  भारत  की  पाकिस्तान  को  नहीं  दी
 जायेगी  चाहे  अवाई  इम्प्लीमेंट  हो  वान  हो  ?

 दूसरी  बात  यह  कि  जो  तेल  के  कुएं  कदे
 जा  रहे  हैं  इससे  थीं  हमारे  ऊपर  तो  लवर्स
 इफेक्ट  नहीं  होगा  ?  धौर  झगर  हो  रहा  हो  तो
 क्या  सकी  जांच  करा  के  बदकार  कोई  कार्य-

 था ही  करेगी  ?

 ह ड  दिनेश  1...ह  जैसा  माननीय  सदस्य  ने
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 कहा,  अध्यक्ष  महोदय,  हम  इसकी  जाँगर  करवा
 कर  सदन  को  खबर  दी,  जो  इसके  पहले  मैंने
 कही  ।  भ्रखबार  में  क्या  छपता  है  उसके  ऊपर
 मेरा  संतुलन  नहीं  है  ।  मैं  तो  यह  कहना  चाहता
 हैं  कि  जो  पूछा  गया  था  कि  जहाँ  पर  लाइन  इस
 वक्त  बन  रही  है,  पिलर  जिसके  हिसाब  से  बन
 रहे  हैं  भोर  जहां  पूरा  नहीं  हुमा  है  हां  पाकी-
 स्तान  ने  तेल  की  खुदाई  शुरू  की  है,  इसका  मैंने
 पता  लगाया  प्लोर  पता  लगा  कि  वहाँ  तेल  की

 खुदाई  नहीं  की  ।  कछ  के  पास  कहीं  प्रगति  तरफ
 खोद  रहे  हैं  इसका  हमसे  सम्बन्धनहीं  है  1  अपने
 दश  में  बह  क्‍या  करले  हैं  इससे  हमारा  सम्बन्ध

 नहीं  है  1

 दूसरा  जो  सबात  माननीय  सदस्य  ने  किया
 कि  जो  जमीन  भारत  की  हैं  उसका  हम  एक  इंच
 भी  पाकिस्तान  को  नहीं  देंगे,  तो  मैं  कह  सकता

 Kuteh  Awerd  (C.A.)

 हैं  के  भारत  की  भूमि  को  हम  पाकिस्तान  को
 नही  देंगे  ।

 थ्री  हुकम  बसव  कल्याण  (उदयन)  :  हर
 बार  कहते  हो,  हर  आर  देते  हो  |  तुम  दानी
 हो।

 SHRI  SRADHAKAR  SUPAKAR
 (Sumbalpur)  :  The  actual  demarcation  of
 the  boundaries  must  be  in  accordance  with
 the  Kutch  Award  {tself,  in  accordance  with
 the  map  that  is  attached  to  the  Award.  So,
 my  question  is  :  why  should  there  be  a
 dispute  even  relating  to  these  22  acres  as
 the  hon.  Minister  has  said  ?  Secondly  |
 want  to  know  whether  wome  expert  officers
 of  the  Gujarat  Government  who  know  the
 place  and  who  had  been  associated  previ-
 ously  with  the  survey  und  setilement  of
 thet  particular  area  ure  associated  when  the
 ectual  talks  between  our  representatives
 and  Pakistan's  representatives  take  place.

 SHRI  DINESH  SINGH  :  Yes,  Sir.  The
 representatives  of  the  Gujarat  Government
 are  associated  with  the  implementation  of
 the  Award  and  the  surveying  of  (he  area.

 So  far  as  the  question  as  to  how  this
 dispute  has  arisen  is  concerned,  the  dispute
 is  because  of  the  pature  of  a  particular
 feature.  When  the  question  of  relating  a
 map  on  the  giound  comes,  some  ground
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 rules  have  to  be  evolved.  A  ground  rule
 was  evolved  that  the  boundary  will  be
 related  with  the  help  of  these  coordinates
 and  correlated  to  the  ground  fcature  so
 that  jutting  out  tongues  and  other  land
 features  are  not  divided  up  provided  the
 shift  is  within  a  reasonable  limit,  If  there
 is  a  spur,  vou  do  not  split  it  but  compen-
 sate  it  in  other  ways.  It  is  because  of  this
 that  this  matter  is  under  consideration.

 ‘12,14,  hrs.

 PAPERS  LAID  ON  THE  TABLE
 Papers  Under  Companies  Act,  etc.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  &  COMPANY
 AFFAIRS  (SHRI  BHANU  PRAKASH
 SINGH)  :  On  behalf  of  Shri  F.A.  Ahmed,
 4  beg  to  lay  on  the  Table  :

 (!)  A  copy  each  of  the  following  papers
 under  sub-section  vy  of  section  6I9A  of  the
 Companies  Act,  956  :—

 (i)  (४)  Review  (Hindi  and  English
 versions)  by  the  Government  on  the
 working  of  the  National  Newsprint
 and  paper  mills  Limited,  Nepanager
 for  the  year  1967-68.
 (b)  Annual  Report  (Hindi  and  Eng-
 lish  versions)  of  the  National
 Newsprint  and  Paper  Mills  Limited,
 Nepanagar  for  the  year  ‘1967-68
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptrol-
 ler  ann  Auditor  General  thereon.
 [Placed  in  Library.  See  No.  LT-272/69}

 (ii)  (a)  Review  by  the  Government  on
 the  working  of  the  Hindustan  Salts
 Limited,  Jaipur  for  the  vear  ‘1966-67.
 (b)  Annual  Report  of  the  Hindusfan
 Salts  Limited,  Jaipur  for  the  year
 1966-67,  ulong  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptrolicr  and  Aubitor  General
 thereon.  (Placed  in  Library  See
 No.  LT-272/69)

 (iii)  (a)  Review  by  the  Government  on
 the  working  of  the  Sambhar  Salts
 Limited,  Jaipur  for  the  year  1966-67.
 (b)  Annual  Report  of  the  Sambhar
 Salts  Limited,  Jaipur  for  the  year
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 ‘1966-67  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.  [Placed  in  Librury,  See
 No,  LT-272/69}

 (2)  A  statement  showing  reasons  for
 delay  in  layIng  the  papers  mention-
 ed  at  (ii)  and  (ii!)  of  item  (l)  above.

 (3)  प)  A  copy  of  the  Cinema  Carbons
 (Control)  Amendment  Order,  968
 published  in  Notification  Ne.  S.O.
 2543  in  Gazette  of  India  dated  the
 !2th  July,  1968,  under  sub-section
 (6)  of  section  3  of  the  Essential
 Commodities  Act,  1955.
 (ii)  A  statement  showing  reasons  for
 delay  in  laying  the  above  Notifica-
 tion.  [Placed  tn  Library.  See  No.
 LT-273/69]

 (4)  A  copy  of  Notification  No.  GS.R.
 AIG  published  in  Gazette  of  India
 dated  the  22nd  February,  1969,  under
 sub-section  (3)  of  section  637  of  the
 Companies  Act,  ‘1956.  [Placed  in
 Library.  See  No.  LT-274/69|

 (5)  (i)  A  copy  each  of  the  following
 Notifications  regarding  management
 of  the  India  Electric  Works  Limited,
 Calcutta  under  sub-section  (2)  of
 section  I8A  of  the  Industries  (Deve-
 lopment  and  Regulation)  Act.  1951:-

 (a]  S.O,  3278  published  in  Gazette  of
 India  dated  the  !0th  September,
 1968.

 (b)  S.O.  3896  published  in  Gazette  of
 India  dated  the  3lst  October,  ‘1968.
 S.O.  3973  published  in  Gazette  of
 India  dated  the  Ith  November,
 1968.

 (७)  $.0.  4I00  published  in  Gazette  of
 India  dated  the  {5th  November,
 ‘1968.

 (०)  5.0.  4200  published  in  Gazette  of
 India  dated  the  I9th  November,
 1968.

 (f  )  S  0.  4298  published  in  Gazette  of
 India  dated  the  27th  November:
 1968.

 (a)  SO.  4379  pnblished  in  Gazette  of
 India  dated  the  3rd  December,  1968.

 (il)  A)  ttatement  showing  reasons  for
 delay  in  laying  the  above  Notifica-

 (c


